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iDue of passports by Government, tens 
of thousands of youngmen mainly from 
Kerala have been going to countries in 
West Asia seeking employment; 

(b) whether he is also aware that in 
respect of many of them conditions of 
employment are far WOlse than expectNi 
by them and they are facing serious hard-
Ihips; and 

f 

Cc) ifso, what steps are ix'ing taken by 
Government to protect and safeguard their 
interests ? 

THE MINISTER OF PARLIAMEN 
TAR.Y AFFAIRS A.~D LABOUR 
(SHRI RAVINDRA VAR.MA): 
(a) to (c). After the liberalisedendorse-
ment policy came into force, 2,51,110 pass-
ports were issued by the Regional Passport 
offices in India. Statistics about the num-
ber who have actuaIly gone to countries in 
West Asia for employment or the States of 
their origin are not available. 

Although according to the decision tahn 
by the Government inJune, 1976, ~cruit­
ment of skilled, semi-skilkd and unskilkd 
~bour from India for deployment abroad 
IS to be channdised through the recruiting 
agents approved by and registered with 
the Ministry of Labour on the terms and 
co?rl}tions of service approved by that 
MiQJStry, Government have recei\·ed re-
ports that a number of workers are being 
recruited and deployed overseas through 
so~e. unauthorised and unscrupulous re-
cruIUn~ agents without proper employ-
ment agreements' and thus th«-" face 
hardships. . 

The workers are given protection under 
the proc~dure prr-scribed for registration of 
therecruitin~agencies. Government also 
carry out checks at the points of exits to 
ensure tb:lt illegal emigrants are not per-
mitted to go until they have completed 
the n-:cessary formalitir"'! required under 
the Emigration Act, 1922. Besides, a 
cautionary notice is also enclosed with 
every passport application from in which 
the applicant is advised inter alia that in case 
he is going abroad for gainful employment 
he.hould ensure that he has been recruitl'<l 
only through one of the authorised recruit-
ing agenu registered with the Ministry of 
Labour and haa signed a firm employment 
contract, approved by the Miniltry of 
Lsbour, in tbe presence of the protector of 
emisrantlo 

eo. ...... .." .... .aatI_ ofMa ...... Ie. 

4062. SHRI VASANT ~ATHE : 
Will thf' Ministf'r of HEAL m AND 
FAMILY WELFARE be pleased to state: 

Ca) whether Government are consider-
ing a proposal for compulsory registration 
of marriages all over the country; 

(b) ifso, the details thereof; and 

< c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI 
PRASAD YADAV): <a) and (b). 
Yr-s, Sir. a Central Legislation 
which may be applicable to all is 
under donsidration. As it ha~ not bfOen 
finalised so far, it is not possible to give 
details. 

(c) Does not arise. 

IDdo-P.kl.t_ Rel.doD. 

<406]. SHRI G. S. REDDY: WiII 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

<a) whether he intends to visit Pakistan 
in ord"r to further improvc Indo-Pakistan 
relations; and: 

(b) if 50, df'taib thereof? 

THE MIXISTER OF STATE IN THE 
MINISTRY OF EXTERXAL AFFAIRS 
(SHRI S. KUXDU): (a) and (b). 
In the interest of good neigh-
bourl" relatioO! I would be happy to 
visit Pakistan at a mutualh' convenit'nt 
time. In vitw of a number 'of important 
engagements it may not b«- possible to do 
50 immediatl"ly. I howev«-r, hope that 
such a visit would be fixf'd up in due 
course. 

Telf'phoDe Compl.iDt. ID SIt.p.r 
Dlatlict. Uttar Prade." 

:t.064. SHRI HARGOVINDVERMA: 
Will the Minister of COMMUNICA-
TIONS be pleas«l to refer to rrply givt'n 
to Unstarred Question 781 on the 17th 
November, 1977 and .tate: 

(a) the total number of complaintl re-
ceived durinl the lut theft months ia ~ 




